(OPEN COURT)

CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH
' : ALLAHABAD

(THIS THE 14*® DAY OF DECEMBER 2000)

PRESENT.
ﬁgﬁfﬁ ﬁ gugncszi A. K. YOG, MEMBER <g_‘,w“'_& “‘Q;’s\ =
. S.N. ukla, Member (A) *-. st HM‘);: %..
ORIGINAL APPLICATION No. 502 OF {(?62‘
(U/S 19, Administrative Tribunal Act, 1985)

q’ax”*L
Réhiéhanker shukla, S/o late Sri D.S. Shukla, R/o
50/114, Naughara, Distt: Kanpur. Presently working
as. ED Stamp. Vendor, Post Officé - Employment
Exchange, Kanpur.

.......... .Applicant.
By Advocatef Sri §.K. Bahadur
Versus
[ o Union of India through Secretary, Ministry of

Communication, Department of Posts, New Delhi.

25 The  Post "Master  Genegal, Kanpur @ Region,
Kanpur.

2 The Director Postal Services, Kanpur Region,
Kanpur.

4. The Senior Superintendent of Post Offices,

Kanpur City - Division, Kanpur.

~

5. The Assistant Superintendent of Post Offices,
Kanpur City Division, Kanpur.

s RESPONdents.

By Advocate: Sri R.K. Tiwari

ORDER

(DELIVERED BY: JUSTICE A. K. YOG, MEMBER-JUDICIAL)

Heard counsel representing the applicant and

through Standing Counsel, (GOI) appearing - for the

respondents.

W/



21 According to the applicant the applicant filed
representation/s containing his grievances regarding
promotion but all ignored and no decision taken and no

order conveyed to him,

B, Considering the above we are of the opinion that

the grievance/s of .the applicant (which is subject
matter of the present OA) should be first considered
by the concerned authbrity of -the ' respondents’

department.. =

4, In view of.the above we direct Respondent No. 3/

.Director Postal  Services, Kanpur - Region, = Kanpur to

consider grievance/s df the Applicant. Since

considerable time‘has.elapsed'we direct the applicant

to file a fresh ‘comprehensive parawise

i

representation”within_six weeks from today alongwith

a .copy. of -the: OA tboth compilation No. ‘I ~and II)

before said authority who shall (provided it is filed

as contemplated and within the time stipulated above)

decide said representatich in accordance with law by

'passing a reasoned and speaking order within a period

of three‘ months from the date of receipt of said

representation. The  decision takén_. shall be

communicéted to the Applicant forthwith. It is made

clear that. while considering Ehe.  claim . of - the

applicant (which is subject matter of the present OA)
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: !time—speﬁt'-‘ ih peru51ng this, OA shall  be
‘1gnored/excluded and rlght/clalmfof the appllcant - as
were avallable in law. - on the date of Ihls ralslng

‘grlevance/s for the first tlme (1f not dec;ded) shall

» be extended/granted to the Appllcant

B In v1ew of the above the OA stands dlsposed af;

3 No cost

-

Member (A) gy : Member (J)

.




